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I,Sri, Bidit Das,ACS, son of late Dondiram Das, aged
about55 vyears, presently holding the post of Joint

Secretary to the Government of Assam, Environment and
Forest Department, Dispur, Guwahati -6, Assam in the

district of Kamrup (Metro) do hereby solemnly affirm and
state as follows:

3 L8 That I am the Joint Secretary to the Government of

Assam, Environment and Forest Department. As such, I am
fully conversant with the facts and circumstances of the

case, I am also duly authorized to swear this affidavit on

behglf of the State of Assam and file this instant affidavit é&
as dlrected by the Hon'ble National Green Tribunal by its
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' "<92 " That as regard to averments made in paragraph 7 of ' “'",5‘

the affidavit of respondent No. 1, the Right of Way (ROW)

of the proposed road isreduced to 30 m instead of 40-45 m
in the forest area.

3. That as regard to averments made in paragraph 8 of the
affidavit of respondent No. 1,the deponent begs to state
that 27.054 ha of forest land has beenproposed for
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diversion under Goalpara Division, wherein 15475 no. of
trees wereaffected.

4. That as regard to averments made in paragraph 9 of the
affidavit of respondent No. 1, the deponent begs to state
that, respondent No.

lie National Highways and
Infrastructure

Development Corporation Limited
(NHIDCL)had applied for ForestClearance in Parivesh Portal
under the Forest Conservation Act, 1980 (Proposal
No.FP/AS/ROAD/44439/2020), for which inprinciple (Stage-
I) approval has beenaccorded by Govt of India, MOEF & CC.

o Accordlngly, NHIDCL has deposited the required amount. é
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Aé};am has accorded permission for treecutting and

Envlronment a
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N Vareny O‘torhmencement work vide letter dated 22.05.2023. The
3 follow#\g are the deposited amounts:
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Sl. No. | Head
1

Amount

Rs. 7,7906,907/-

In CAMPA account against
CA & NPV on 16.02.23

2 In CAMPA account against | Rs. 2,30,50,500/-
Avenue Plantation on
20.05.23.
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In DFO, Goalpara account [ Rs. 2,34,42,470/-
against departmental
operation and cost for

fellingof treeson 15.03.23.

4 In CWLW account against | Rs. 2,17,97,759/-
Cost for Human Elephant/
wildlife -~ ConflictMitigation
&Wildlife Conservation on
i 15.05.23

|
!
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s Department, !

That answering deponent reiterates that, NHIDCL
had applied for ForestClearance for diversion of 16.712 ha
forest land in Kamrup West Division in PariveshPortal
under the Forest Conservation Act, 1980 (Proposal

i ;‘,\No FP/AS/ROAD/405192/2022). Total 11,667 no. of trees
//:’ * f:“i?:;‘i:i'lw h,gve been affected. That inprinciple (Stage-I) approval

(Kamrup Metro)

3 e no.  hds been accorded by Govt of India, MoEF & CC
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':.\;\E"P“'“ il gated14 02.2024. Accordingly, NHIDCL has deposited

w\" 0/comp?nsatory levies and Gowt ofAssam has accorded

permission for tree cutting and commencement work
videletter dated 28.03.2024.

t of Assam,
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5. That as regard to averments made in paragraph 9 of
the affidavit of respondent No. 1, the answering deponent
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begs to state that, NHIDCL obtained necessarypermissions
under Forest Conservation Act, 1980 before starting the

work.

6. That the statements made in paragraph

X X of this affidavit are true to my
knowledge and belief, those made in paragraph 1,2,3,4
and 5 being matters of records which I believe to be true
and rest are my humble submission before this Hon’ble

Court.

-

QLA f?paragraphs are true and it conceals nothing and that no
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g That the declarations made in the above

of it is false, so help me God.
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IdentlﬁEd by me: . Joint Secretary to the Govt of Assam, }

Environment and Forests Department,
- Jenata Bhawan Dispur. Guwahan -6, |
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NABASISH CHAKRABAR
NOTARY Govt. of Assam
Regd. No. KAM - 06

Panbazer. Guwahati - 781 001
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